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-REPORT DATED 09.09.2025 OF THE TELANGANA POLLUTION CONTROL

BOARD (TGPCB], (RESPONDENT NO.3) IN OA NO. 34 OF 2025 FILED BY

DR. B. RATAN REDDY R[O DEVARA YAMJAL, SHAMIRPET(M\,

THUMKUNTA MUNICIPALITY, MEDCHAL MALKAAJIGIRI DISTRICT vs

G.JEEVITH REDDY & OTHERS.

It is to submit that Dr. B. Raton Reddy, Devaryamjal, Tumkunta

Municipality, Medchal Malkajigiri District has filed an Original Application

No.34 of 2025 in Hon'ble NGT, Chennai against Sri Gudur Jeevith Reddy and

Sri Sidda Reddy. The Applicant has stated that the Respondent No.1 is the

owner of the mining, blasting and crushing operations and the Respondent

No.1 continued illegal crushing and mining operations resulting in a .total

encroachment of 2 acres on the Applicant's land, resulting in the deep trench

and making the applicant's land unusable. The Respondent No.1 from

January 2024 started large scale Fires €V€l'Y week with waste in sy.no.40

&41 of Munirabad Village belonging to the Respondent No.1 and the adjacent

Sy.no. 694 of Devar Yamjal belonging to the Applicant. The Applicant got

the suspicious of the Respondent No.1's intension to restart further

encroachment of the mining by clearing the bushes.

The Applicant has prayed to the Hon'ble Tribunal to direct the

Respondent No.1 to strictly comply with the Hon'ble NGI' orders in OA No.
42 of 2019 and not perform illegal activities to cause pollution and put

Applicant's and other neighbouring land owners' life and properties to risk,

Respondent No.1 shall pay all the NGT legal expenses incurred to the

Applicant.

In this regard, the following status report is submitted:

1. It is to submit that M/s. Sahitya Metal (P) Ltd., is located at Sy. no.

40,& 41 Muneerabad (V), Medchal (M), Medchal - Malkajgiri

District. Sri. G. Jeevith Reddy & Sri. Sid ha Reddy are the partners

of the Stone crusher & Quarry and operated the unit since the year

1994. The unit was engaged in mining of stone metal and stone
crushing activities in an area of 5 Acres.

2. Earlier, Dr. B. Rattan Reddy, R/o Devara yamjal, Shamirpet(M),

Thumkumta Municipality, Medchal Malkajigiri District filed an

Application before the Hon'ble NGT, Chennai in OA No. 42 of 2019

to take action against unauthorized blasting and crushing

operations carried out by Mr. G. Jeevith Reddy & others adjacent to



Nehru Outer Ring Road in Shamirpet Mandal, Medchal District
thereby causing Sound, Air and water pollution.

3. The Hon'ble NGT vide order dt: 17.12.2019 appointed a Joint

Committee consisting of 1. The District Collector, Medchal District;

2. Director of Mines & Geology and 3. Representative from
Telangana Pollution Control Board to inspect the area in question

and submit a factual and action taken report, if any violation is

found and any action to be taken within a period of Two months.

Telangana State Pollution Control Board will be the Nodal agency

for coordination.

4. In compliance to the NGT Order dt: 17.12.2019, the District

Collector, Medchal Malakjigiri District has nominated the Revenue

Divisional Officer, Keesara as the member of the Joint Committee

and the Director of Mines & Geology has nominated as member of

the Joint Committee and the Environmental Engineer, Regional

Office-Medchal is the coordinator for joint inspection and to submit

report.

5. Accordingly, the Joint Committee has Inspected the quarry and

crusher pertaining to Sri. G. Jeevith Reddy & others located in

Muneerabad (V), Medchal (M) on 29.01.2020 and submitted reports

before the hon'ble NGT and Joint Committee submitted final report

dated 17.07.2021 before the Hon'ble NGT. The Hon'ble NGT vide

orders dated 26.04.2022 disposed the Application with the

directions that they have confirmed the Environmental

Compensation of Rs. 71,60,000/- assessed by the Committee for

violation of conducting the quarry without obtaining Environmental

Clearance and Consent to Operate and directed the industry to pay
the amount within a period of six months, in three bi-monthly

installments.

6. In this regard, it is to submit that TGPCB vide orders dated
18.05.2021 issued directions to M/s. Sahitya Metal (P) Ltd., located

at Sy. No. 40,& 41 Muneerabad (V), Medchal (M), Medchal .-

Malkajgiri District directing to deposit an amount of Rs.71,60,000/-

towards Environmental Compensation as per the Hon'ble NGT

Orders.



7. The industry has paid Rs. 5,00,000/- on 26.10.2022 as part

payment of the Environmental Compensation. The TGPCB issued

reminder notices to the industry on 24.03.2023, 28.11.2024 and

02.09.2025 directing to pay the balance amount of Environmental

Compensation. But, the industry has not paid the balance amount

so far. The Board is in the process of initiating the recovery

proceedings through District Collector for collection of the balance

amount of Environmental Compensation under Revenue Recovery

Act. Annexure - I

8. In regards to the Quarry operations, the Board Officials inspected

the Quarry area, Applicant's Land and Godowns and surroundings

on 12.07.2025 and 04.09.2025 and observed that there is no

quarrying operations taken up and the quarry pit is observed to be

abandoned, the stone crusher .machinery has been completely

dismantled long back and no machinery is available at the said site.

The photographs of the stone crusher and quarry are enclosed as

Annexure -II.

9. It is further to submit that, regarding the open burning of the

garbage, the Board received complaint from the Applicant, Dr. B.

. Ratan Reddy on 13.06.2025 and the TGPCB officials inspected the

area on 13.06.2025 and observed that the Municipal Garbage is

being dumped at the open land and also burning of Municipal Solid

waste. In this regard, the Board has addressed letters dated

16.06.2025 to the Thumukunta Municipal Corporation and the

Gundlapochampally Municipal Corporation to take immediate

corrective action to stop dumping and burning of the Municipal Solid

waste at the open land. The issue was reviewed in the Task Force

Committee meeting held at TGPCB, Zonal Office on 26.07.2025 and

as per the recommendations of the committee, the Board has

issued directions dated 05.08.2025 to Gundlapochampally

Municipality and Thumukunta Municipality. Annexure - III.

DATE: 09.09.2025

PLACE:HYDERABAD
ENVIRONMENT ENGINEER
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TELANGANA

or

TELANGANA.STATEPOLLUTION CONTROL BOARD
. .REGIO DISZHALOF?F1.CE.».ME

#6-3-1219, 2""pioor,Bet:,wéfdNo.91,nea.t Colizitry club;
Kundanbagli Umanagar, Begumpet, Hyderabad

.t
J

Telephone: 23404744
Website: tspcb.cgg.gov.in

Notice nms3nvmcrrsrc8mo-moen Date:24 03.2023

Sub: - Mis. Séhitya Metal '(P) Ltd;, ,Sy; No. 40 & 41,TSPCB - RO-Medchel
Muneerabad cv), Med¢=ha1 (ML.Medclial - DiStrict - Hon'b1e NGT
order dated 26.04.2022 in the matterofQA42of2019 - Levy of&WonmenM
Compensation underWater (P1'eyen{ionand Control ofPo11ution) Act, 1974 and
Air(Prevention"ai1d coairor¢fpa11utian). ACL 1981 and amendments thereof -

NUTTCE.-I§SUED.s-Reg.

'

Ref: (OA) No..42 qf2019. Eland ByDt.B.R&tai1*Rteddy,..r . .. i.. pig-iiial Appli¢a;ion
yamjal, s11athi%pa"| . ".R{0.Deva1'h ftwo, To ,. . a M145i¢iPil1 Med

. 'Dis&ict Vs. G.Jeevith Reddy & on - Hon'.til'e her "drder* daiea
.. " 1t.122019.

. =. ,.f,'§=; .Hon°b1¢.NQTHearing h¢1d on2L05.2020.
. 3. Order no.RR-ni27/Ts1scB/0-vrrw2o2o=2a2,

(Enviionmentdl Compensation Dircctitms)
. 4. Hon'bleNGT omaef dt. 26.04.2022. .. .. . ° . -

Indilstlry has paidpart payment .ofRs; 5.0 IJéI<rh§bli26.fn.2622' . .. . .."*..

Take noiitse that, you are operating the eriiéhcf loééiied at Sy. No. 40 & 41, L/iuneétébéi
(V), Medcljil :(M); Medchal- . Diéflifi- and bperating Rotigh stoiie Mining add
crushing activity.

»

in*

dt:18.05;2021

Videfefefence 1"' cited, Dr. B. Rattan"".. Ruddy, R/o Devaihyahjal, Shannizrpet"(M),
Thumkurnta Mimicipality, Medchal District fled an acppliceitiéii eféxe tlié 'Hoxi'b1é NGT,
Chennai in OA No. 42 of 2019 to takeactioil against unauthorized blasting and crushing
operations carried out by Mr. G;.Teevith Reddy& others adjacent to Nehru Outer Ring Rodd in
shamirpetliiiandal, Medbhal District the1rebycau§iiig Sound, Air andwater pollution.

Vide reference znd cited; the case came up.on21.05.2020 in I-Ion'b1e NGT, the tribunal
has passed interim Orders directed the JOint Committee to take necessary action fornot obtaining
Environmental Clearance for Mining activity and for illegal mining and also directed to impose
Environmental CoMpensation as per the guidelines provided by CPCB for damaging the
environment.

In this regard, vide reference 3"'.cited, the BOard has levied Environmental Compensation of
Rs.71,60,000/- and issued directions to pay the Same within the one week under Water
(Prevention and Control of Pollution) Act, 1974 and Air erevendon and Control of Pollution)
Act, 1981 and ameNdments thereof.

m
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Vide reference 4111 cited, the case was disposed .Vide Hon'ble.NGT order dated 26.04.2022
with certain directions to.comply as mentioned below:

1.

2.

The industry is directed to pay theEnvironmental Compensation ot"Rs.71,60,000/-
within a penlod of six months, in three bi-monthly installments assessed by the
Committee for violation of conducting quarry without obtaining Environmental
Clearance(EC) and Cohsent to operate.
The industry is directed not .to the quant operations, without obtaining the
Environmental Clearance (EC) as required under the EIA Notification 2016, Consent
to Establish and Consent tO Operate underWater (Prevention and Control ofPollution)
Act, 1974 and Air (Prevention and. ContrOl of Pollution) Act, 1981 and amendments
thereof

Vide.réferen¢é Sth cited, the indusn'j*..hés paid part. payment of Rs.5,00,000/- towards
Envirohmenldl Cbmpebsation on 26.10.2022 `

\.x. .. .
.., .. .

In view of the above, the industry is.onG¢again directed to pay thcbalanqc amount of
Rs. 66,60,000/- towards Envirbmnerital €omp¢:lrisatiorr.as.directed by the I-Ion'ble NGT vide
Order a¢ted;26.04.2022 mmedjately.

, . . r 3.

To
M/s. Sahitya Metal (P) Ltd.,
Sy. No. 40 8441;Muneerahad (Y),
Medchal (m),Medcliill -Malkijgiri District.

ENVIRONMENTAL EN . ER

Copy submitted to the JointChiefEnvironmental Engineer (Legal cell) TSPCB,Board Office,
Sanath nagar for land inforrnationand necessary action.

Copy submitted to the Senior Environmental Engineer (TaskForce) TSPCB, Board Office,
SanathNagar for land information and necessary action.

Copy submitigd to the Joint Chief Environment Engineer, TSRCB, Zonal Office, Hyderabad
for kind information andznecessary action., .
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TELANGANA STATE.POLLUTION CONTROL BOARD

. . _ . .

CE,.M;ED1CHAL. .GIQNAL OFF!
#6-3-1219, 2" I§1q6f,'B1i:>ék c;waid1$1¢.91,.a~§Ie4r Country

Kuhudéllbai; UmaIE1éga1j,..Bbgli péf,.Hy&mral1iid

.. Telépliqnez 23404744
Website, tspcb egggov111

Notice nos3.fM;DcrrspcB/Ro-1vmcJ2o24 ?P!{-1_ Date:"28.11.2024

8nb:.

| _." $_. ...~:an I 1 » .

:.. -. She# i...ll'-original Application (OA) No.42 bf 2019 61ed by Dr.B.R§tanReddy,
.:.: . ' `...='F'=:R/°.De<¢maYauaja1, sham rpm (M Ttiunnacunm Milnicipa1ity,.Medchal

. Duslzlct Y§GsJéevith Reddy &oms - Hon'ble NGT Order and

. 1'7.12.2019.

.TSRCB --RO-mdthllf_-llli.=§qhi'§yl¥.MBh1' (P) Lu, -s!.; No. 40&».41§
m-uml¢mq,ad cv). (m), Mednhll - District "I-Ii:m*li1Q'NGT
omdbrdlMed26.04.2022 inE19mme ofOA42 e»f=2oi9 ofEmiircmnmentéL1

. ,., _._ cmpm8monwlaet.wan; (Pie1¢uiEonand CommufronnuonyAm. 1974 and
. 1981 aid..ahen@nngN&_&u:eofL :'onamd ¢£,2°g!uu0n' )M

` 2p"oEmnlnnnnof1'1cl: -issutn-mg.

F

**§

2. Hon'b1enGtHghdngheld on21.05.2020. .. . . .
.I.*kit=.18.05.2021'.... i .3. order No:RiR-H-27/'TSPCBIU-V1'IIF/20203232,

(Environmental CompensaubngDirections) . '
.. ._ l .. '__ :4.== Hon'b1eNGT Ordérdt'26.0452022.s . . .

5. Industxfjthaspéid part paytiiéiaiiafRS'.='§.0=I3§1<h1son2611022022*. " .
6. . Nodes140.53/mmcrrsrcszno-moc/2023 - 867/dr:24.d32023, . .

Vide i'éfeience 181 med, n. B. Rzl§n ineaayg 98@i1S:i;$h5I3Ui1@
Thlltnklnnla Milriicipélity, Medcizal nisus 'tiled m applicatiOn Hef5i"e thé.Hori'blb NOT,
Chennai in OA No. 42 of 2019 Io fake action agaimust .blasting and crusliiung
operations canted out by Mr. G.Jeevith Reddy 8: others adjacent toNehru Outer Ring Road in
shdrqizlpetliflaridal, Medchhl Dist.-ia therebycamsirig SOund, A.if=and ware: pollution. .

Vide reference 2nd cited, the case came .up on 21.05.2020 iN I-Ion'b1eNGT, the tdbunall
has passed imerjm Orders directed the Jointiiommittee totake necessary action fornot obhiining
Erwirunmeniml Clearance for Mining activity and for illegal and also to impose
Environmental Compensation . as per the guidelines provided by CPCB for damaging the"
environments

In this regard, vide reference 3zd cited, the Board has levied Environmental Compensation of
Rs.71,60,000/- and issued directions to pay the same within the one weeklmder Weer
(Prevention and CoNtrol of Pollution) Act, 1974 and prevention and ControlofPollution)
Act, 1981 and amendmeNts theteoi

Vide retiimelnce 48: citéd,.1he case was dispoSedvide Hon'b1eNGT order darted 26.042022
witll cumin to comply asméntionedbelbwz

1 The industry is directed to pay the Einiiromniental Compensation of Rs.71,60,000l-
within a period of six months, in three bi-mmndily insiillm~ is assessed by the
Committee for Violation of eonduoiiiag quarry without obtaining Enviromémenltal
Clearance (EC) and Consent to operate.. .



, .

x

') directednQtto start the quaky.. operation& within obtaining theThe induStry is
. ...the BITNot iication 2016, Consent .Environmental .Clearance (EC) asrequuwed

to Establish andConsent to of=¢==w=maywe(Pzevenllion and Conlrol ofPolluticn)
Ach 1974 and Ah- (Preveniipn and cqnnol ofPollution) Am, 1981 ad ammniinnens
thereof.

Vide tefezence r5f*' cited, the `mdus11y=;i§as. paid.par.tpayment of Rs.5,00,000l- towards
Environmental Compclusation .on.26.10.2022. This. office vide reference 6° cited has issued

to niiake the Balance amount payment immediately. But, so far theRemainder Noticerequesting
balancepayment notmadebyyou.

Inview of the above, the onceagain! directed to pay thebalangc amount ofRs.
BnVimnmienta1Counapenstition as dirwted bythe Hon'ble NGT vide Order66,6o,0oo/-tovvards

dried, 26.04.2022 immediately.

To
Mls; Metal (B) Ltd.,
Sy. No. 40&41,.Muneeral;»ag1. (Y),
Medclial (M),Medcha1-MalkaigiriDistrict:

. 2s=l"én»<>L4
ENV111ON1V1ENTAL EN INEER

.@»
..rit'=l f.:engineerEnv-lro.nm=

Pollution Con1rol Board
Regional Office, NledClhal».

__... - :.of

Copy subsunitted to the Joint Chief Environmur=1@l1 Elngiineer (Lega1'cQll)TSPCB, Board OfEcc,
Sanaihmagar forkind izrifocncgationand necessary action. .

Copy submitted to the SeniOr Eiviroudmental Euugineer (Task Force) TSPCB, Board Oiiice,
Sanathnnagar for ldnd information andnecessary action.

Copyéuhmittéd to Me Joint Chief Environmgntgl Engineer, TSPCB,
for ` ' 'Onand arya "

Zonal Office, Hyderabad

v
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1ELINGANA

TELANGANAPOLLUTIONCONTROLBOARD
REGIONAIFOEFIGE

#6-3-1219, 3*" Fl00;',Blo5k.€;NV8IaN0.91,NearColmtry club;

Kundaniiag,Ulhaméif, B°&\1i:0P6l»1 Hyderabad

.

N : .'. .°' ..| . Telephone 23404744
Website tgpcb egg govm

Notice No;53/MDC/TGPCB/RO MDC/2025§.\@€.1 .
r

, .: Date202;09;2025

¢

nu
1

sub1 wares - Ro-m¢a¢ua1 - m/§.~ Tsaitiiim Men1 (p). us., sy..~.no. 408: 41,.

Miltleerabad co, mmmrw Nledfvbal= Maq1¢igi11 Dish!"it..-HQg.ble NGT

cider darned 26.04.2022 in the ufoA=42 0~f2019=LelllyofBnwiimmwmfam

Cplunpelasation under;Water andC;.in1:ro1.ofpauufiotp AA,1974 ma

Air (Hreirenlibn and of.P3ll Oi't)A¢t,-'¥198I"*and BIJ:l6liHl:DB1ltS'UiOIQOf-.
3" REMINDERnonce: -1Ss0En»-=R¢g.

Réfz? Original Appligdtién{OA)Nb42 of2019n1edby.Dt=B.R@sar;~=R¢aay, :

~woDwuaymu; avi) ilhntNakinira mi1niu§au1y,==Mea¢ata1.. . .: .

Dasnucf vsemwth Ruddy tors .- I1Ion'Ble NGT omraef =~

17.1212019. .

1-Ion'bleNO:rHminéhas °I!.21.05;2026. .
"" 0Mdé1N6:RR-H¢-2:7fTSPCBfIJ;V'HF°l202042;32§d&l85052021 (Bnvitqnmental .

ofCcmtpensationDiwections).

4. . Hon'bleNGT Grdm dt;26.04.20Q.2.

" IndustryW;wd.m.mm@tbf *s.011aIm»s.Qnz6:Io;2o22- 2.

6. Notiée no:53n~mCrrspéBzR6§nai5'C/262§=;=S67'au§4;03;2o2l3;

'noticen¢.s3/nmc/TspcBmo>mbcv2o242747 dr-2§;11.2o24¥.| °

.. . 'E.8.. I-Ion'ble NGT, Cl1amai"orders.dated 14.07.2025 inO£A. No.34 .of2025
;...._ , -EiedbyDr. B.Rauta1aReddy.

, . .

. .1 .
";

*k*

Talcenoiice That, you a:=eopmaling 1i1e=g'}.r\Jsherlqcatedgi¢$)Qj%No: 4O&§41=55M1u!hemrabad.

(V), Medclia1~(M), Medchhl - DishEilctan& opemingR0u@;wne:.1~anJn¢i=ng;.and

crusiiimgactivity.

. . . .Vide xeilirauce 1* ¢it°<L DL B. . " - Q K/o Devaxayamg
Tllumuku,ulta Municipality, Medchal. District .§1eQ...a3app1i&@lon before ate: Hon'ble NGT,

enema in OA 42 0f.2019 w .take .»¢1ia>n..gggahs.t.una\i¢u¢1ized,b1asaag owning

opaalions caned out by Mr. G;J¢¢~i¢h.R¢adyfe& o&ms adjaoeht to N¢ihI11 Road in

slaanndxpetlWauudal, Medchal Disliibi thwehy i:ailsing¥Souid, and water pollution;

Vide refaenoe2"' cited; .the dasercamqup on.21.05.2020 in I-Ion'b1e NGT,the tlibunhl,
has a : . ,.

theJoint CommitteetO takenecessary action for..notoI5tzli1nilng

Bnvironmemi1Cl¢;ariii1cefOrMining aoti:vityaiid for illégdlmiiiingand also to impose

for damuzigihg the'Environmental.. Compensation :.as per the lgdidéiines provided by CPCB

enviromnexit.

In this regard, videfreféirtiune3 cited; the Boaélrdhas levied Ehrvixonmential Compensation of
some the one wéeisnnnnder WantRs.71,60,000/- aNd issued directions to pay.=.thg

(Prevedtioxi .and Gian1rolbfPdllutien) Act; 11974 and. md Chmlttol of'Pollution)
Act, l981 and amexgdMents thaeoi

.n

,ii
-11.

I



. \

1)

Vide reference 4th cited, the case.was disposed .vide Hon'ble NGT order darted 26.04.2022.
with certain directionsto comply asmmionWbelow:

l. The industry is directed to pay the Environmental Compensation ofRs.71,60,000/-
Within; a period of six months, in three bi-monthly installments assessed by the
Committee for violation of .conducting quarry widiout. obtaining Environmental
Clearance (EC) and Consent to operate.

2. The industry is directed not to start: the .quarry operations, without obtaining the
Environmental Clearance (EC) as required under the EIA Notification 2016, Consent
to Establish and Consent to Operate underWater (Prevention and ControlofPollution)
Aet, 1974 and Air (Prevention andC.0ntro1 of Pollution) Act, 1981 and arnendinents
Mmw£ .

Vide r=fer.en¢=e 5th cited, the findustry lgas .pgiid part payment of Rs.5,00,000/- towards
Bnvi1Unm~ta1.Compensation on26.10;202g. .

The"Board videnotices dated 24.03.2023 and28-11.2024 has issued Reminder Notice to

the industry to pay the balance But, so far the balance payment wis notmade

by the industry..

Further, the I-Ion'b1e NGT, Chennai videorders dated 14.07.2025 in O;A No. 34 of2025
filed by;.Dr.B. Ratan Reddy has taken serious note ofihe pending payment of Environment
.Compensationby the industry. .

In vieWfnf the above, the..industry.is once againdirected to pay the balance amount of
Rs. 66,60,000/-towards Environmental Compensation as directed by the .Hon'ble NGT vide
Order dated, 26.04.2022 immediately. a

ENVIRONMENTAL G 4
To
Mls..SahityaMetal (P) Ltd.,
Sy.No. 40&41,Munee bad (V),
Med¢hal.(1l£[),.Medch:il -MalkajgiriDiéiriét.

Environme-~.».i Engineer
TG. Poilutin -...::tool Board

Rsgionai fbfiice, Medchal.

Copy submitted to the Joint Chief Environmental Engineer (Legal cell) TGPCB, Board Office,
Sanatinnagar for ldnd information aNd necessary action.

Copy submitted to the Senior Engineer (Task Force) TGPCB, Board Ofioe,
Sanathmmagar forkind information and necessary action.

Copy submittedto the Joint Chief Environmental Engineer, TGPCB, Zonal Oliice, Hyderabad
for kind information and necessary action.
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TIELAHGANA

TELANGANA POLLUTION CONTROL BOARD
ZONAL OFFICE: HYDERABAD

or H.No.6-3-l2l9, TS No.1 Part, Block - C, Ward No.9l, Near Country Club,
Uma Nagar, Bsgumpet, Hyderabad. Phone: 040-23402495

Email: iccc-zlwd-tsncb(i&\cIanaana.nov.in

BY REGD. POSTWITH ACK. DUE

Order No.15-RR-Il/TGPCB/ZO-HYD/TF/2025- Date°05.08.2025

Sub:

Q So u
¢5*<\o'l\'L<

TGPCB -. Zonal Office - Hyderabad -. M/s. The Municipal Commissioner,
Guudlapoehnmpally Municipality, Gundlapoehampally, Mcdehal-Malkajgiri
District - Complaint received from Sri. B. Ratan Reddy, Sai Ashram Road, Near
Police Training Center, Kandlakoya (V), Medchal (M), Medchal-Malkajgiri District
regarding Open dumping and burning of MSW at open land Near Felice Training
Center, Kandlakoya - Causing nuisance in the surrounding area - Air (Prevention
and Control of Pollution) Amendment Act, 1987 - DIRECTIONS - ISSUED -
Reg.

Ref: 1.

2.

5.

6.

7.

8.

9.

Thc Solid Waste Management Rules, 2016 issued by Ministry of
Environment & Forests 8: Climate Change, Govt. of India vide Notification
SO No. l357(E), dt: 08.04.2016.
The Honlble NGT, New Delhi orders in OA No. 199 of 2014 filed by Mrs.
Almitra H, Patel.

3. G.O.Ms.No.27 dated 10.07.2017 for prohibition ofopcn burning of waste.
"4. Complaint received him Sri. B. Raton Rudy, Sai Ashram Road, Near Police

Training Center, Kandlakoya (V), Medchal (M), Medchal-Malkajgiri District
regarding Open dumping and hunting of MSW at open land Near Police
Training Center. Kundlakoya causing nuisance in the surrounding area on
13.06.2025.
Inspection of' the MSW dumping site and its surrounding area by Board
Officials 011 13.06.2025.
Notice issued on 16.06.2025
Gundlapochampally Municipality.
The RO-11, Rangareddy report dated 30.06.2025.
Hearing notice dt.25.07.2025.
Task Force Committee meeting held on 26.07.2025 at TGPCB, Zonal Office.
Hyderabad.

to the Municipal Commissioner,

* * *
1. WHEREAS, vide reference lSl cited, It is to submit that, the Ministry of Environment, Forest

and Climate Change, Govemmcnt of India has notified the Solid Waste Management Rules,

2016 vide Notification dated. 08.04.2016 under the Environment (Protection) Act, 1986.As per

the provisions laid uridcr Solid Waste Management Rules, 2016, the local authorities and village

Panchayaths of census towns and urban agglomerations are responsible for Management &

Handling ofSolid Waste generated in their areas.

2. WHEREAS, vide reference 2ndI cited, The l-lonlble National Green Tribunal, New Delhi vide

order dt.22,l2.2016 in OA No. 199 of' 2014 filed by Mrs. Almitra H. Patel Vs UOI & Ors.

directed that there shall be complete prohibition on open burning of waste on land, including at

landfill sites for each such incident or default, violators including project proponent,

concessionaire, Urban Local Bodies, any person or body responsible for such burning

cnviromnentul compensation shall be levied for bulk waste burning.
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The Government of telangana vide G.O.Ms.No.27 dated 10.07.2017 stipulated that there shall

be complete prohibition on open burning ofwaste on land, including at landfill sites. For each

such incident or default, violators including the project proponent, concessionaire, ULB, any

person orbody responsible for such burning, shall be liable to pay Environmental Compensation

case of simple burning, while of Rs. 25,000/- (Rs.of Rs.5000/- (Rs. Five Thousand Only) in

TwentyFive Thousand Only) in case of bulk waste burning".

3. WHEREAS, vide reference 4th cited, the RO-II Rangareddy received complaint from Sri. B.

Ratan Reddy, Sai Ashram Road, New Police Training Center, Kandlakoya (V), Medchal (M),

Medchal-Malkajgiri District regarding Open dumping and burning of MSW at open land Near

Police Training Center, Kandlakoya causing nuisance in the surrounding area.

4. WHEREAS, vide reference 5th cited, the Board OfEcials attended the complaint and inspected the

site and its surrounding area on 13.06.2025 and observed the following.

L The Gundlapocharnpally Municipality is dumpingMunicipal Solid Waste (MSW) regularly

at open land Near Police Training Center, Kandlakoya, Medchal, Medchal-Malkajgiri

District. *

2. During inspection, the MSWwas being burnt which is causing smell and smoke nuisance in

the surrounding areas. On enquiry with the Municipal Officials, they informed that, the

waste has caught Ere by the local residents

5. WHEREAS, vide reference 6m cited, the RO~H Rangareddy issued notices dated 16.06.2024, to die

Municipal Commissioner, The GundlapocharnpallyMunicipality for taking corrective action to stop

burning ofrnunicipal solid waste and to fhlnisli compliance report.

6. WHEREAS, vide reference 7th1 cited, the RO-II, Rangareddy forwarded report dated 16.06.2025 for

taktitng furthernecessary action.

7. WHEREAS, vide reference sthi cited, the facility was given opportunity of hearing before the Task

Force Committee at Zonal Otice, T.G. Pollution Control Board, Begumpet, Hyderabad

8. WHEREAS, vide reference gthi cited, the issue was reviewed before the Task Force Committee on

26.07.2025 at Zonal Office, T.G. Pollution Control Board, Begumpet, Hyderabad. The

representative of Municipality has attended the meeting. The representative informed that they

have stopped dumping the MSW in the present area and they are sending to processing facility.

Alder the detailed discussions, the Committee recommended to issue directions to the industry under

SectionAir (Prevention and Control ofPollution) AmendmentAct, 1987.

9. WHEREAS, the Board after careful considerations of the material facts of the case and

recommendations of the Task Force committee, the following directions are issued to comply

within onemonth.

a. The Municipality shall comply with SWM Rules, 2016 and take necessary measures to

process the solid waste generatedm the area.

b. The Municipality shall ensure that there shall not be any open burning of the Municipal

SolidWaste in the dumping yard.
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10.

11.

c. The Municipality shall ensure that there shall not be any smell and smoke nuisance in

the surrounding areas.

d. TheMunicipality shall ensure that there shall not be any nuisance to the sunoundings.

In view of the above, the facility is hereby directed to comply with the above directions. These

directions are issued under Air (Prevention and Control of Pollution) Amendment Act, 1987

and under the provisions of SWM Rules, 2016.

It is also to note that, if it is continued to operate the unit violating any of the conditions mentioned

above. the unit will be closed Section 3l(A) of the Air (Prevention and Control of Pollution)

Amendment Act, 1987 and you will also be liable for prosecution in the court of Metropolitan

Magistrate or Judicial Magistrate of the first class under Section 37(1) of Air (Prevention and

Control of Pollution) Amendment Act, 1987, the punishment for which includes imprisonment for a

term which shall not be less than one year six months and which may be extended to six years with

fine.

JOINT CHIEFA*'1»~fE IRONNi*EN; NGINEER (FAC)

To
The Municipal Commissioner,
Gundlapochampally Municipality,
Gundlapochampally, Mcdchnl-Malkajgiri District.

z . X
Cn.

N"GF r
"i

1. Copy of the Member Secretary, TGFCB, Board Office, Hyderabad for kind information.
2. Copy to the Environmental Engineer, TGFCB, Regional Office-II, Rangarcddy for information.
He is directed to inspect the industry to verify the compliance status of the directions and
forward the detailed report.
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Stone Crusher Machinery Dismantled

1



AbmmdonedQuarry adjacent to theApplklnt's Land



Stone Crusher / Quarry premises - No works in progress
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- ItemNo.02:-

BEFORE THENATIONAL GREENTRIBUNAL
SOUTHERN ZONE, CHENNAI

[ThroughPhysicalHearing (Hybrid Option)]

Original Application No.34 of 2025_(SZ]

l`n THE MATTEROF:

Dr. B. Ratan Reddy,
Telangana.

. . .Applicant(s)

With

Telangana and Ors.
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...Respondent(s)

CORAM:

HON'BLE Smt. IUSTICEPUSI-IPA SATI-IYANARAYANA,]UDICI.AL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERTMEMBER

For Applicant(s): Mr. B. Ratan Reddy (Party-in-Person).

For Respondent(s) : Mr. B. Rajaprabhakar represented
Mt. T. Sai Krishnan for R3.
Ms. E. Nivedhitha represented
Mrs. H. YasmeenAli for R4 to R6.
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1. The District Collector - Medchal Malkajgiri and the

Director of Mines and Geology Department, State of Telangana

are directed to file their detailed report on the non-compliance of

the order dated 26.04.2022 passed in O.A. No.42 of 2019 (SZ).

2.

3.

The environmental compensation of Rs.71,60,000/-

assessed by the Committee is to be recovered by the Telangana

State Pollution Control Board (TGPCB) directly or through the

District Collector by initiating revenue recovery proceedings.

Today, it is stated that onI§&:Ks.5,00,000/- is collected so far, even

after the passage of three years.

,» A.
:, .uvftu .1

order

c5-W »%f
.
reason 'm their report for

I 1
not complying ,g If the recovery is

not made as appropriate orders will

be passed against the officials for their disobedience.

4. Post the matter on 10.09.2025.

Sd/-
Smt. Iustice Pushpa Sathyanarayana, ]M

Sd/-
Dr. Satyagopal Korlapati, EM

O.A. No.34/2025(SZ)
14* Idly, 2025. AD.
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